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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL

PRINCIPAL BENCH, NEW DELHI

ORIGINAL APPLICATION NO. 420/2025

News Item titled "Gurgaon a groundwater 'dark zone', but extraction over 2

times the limit" appearing in Times of India dated 05.08.2025

Report by way of affidavit in compliance of the

order dated 20.08.2025 of this Hon'ble Tribunal

by Respondent No. 4

I, Ramesh Chander Bidhan, IAS, Commissioner, Gurugram Division, Gurugram,

do hereby submit the following compliance report for kind consideration of this

Hon'ble Tribunal:

1. That the above mentioned Original Application is pending for adjudication

before this Hon'ble Tribunal and is now fixed for 10.11.2025.

2. That before proceeding further, it is appropriate to submit here that on the

last date of hearing this Hon'ble Tribunal was pleased to issue directions to

the answering respondent to file a report by way of affidavit in the present

matter. Relevant portion of the order dated 20.08.2025 is reproduced here:

“1. This original application is registered suo-motu on the

basis of the news item titled "Gurgaon a groundwater 'dark

zone', but extraction over 2 times the limit" appearing in

Times of India dated 05.08.2025.

CARY GOVT. OF INDIA to 4.xxx xXx.XXXXXх....

07 NOV 2025 Power of the Tribunal to take up the matter suo-motu has

gen recognized by the Hon'ble Supreme Court in the matter

of "Municipal Corporation of Greater Mumbai vs. Ankita

Sinha & Ors." reported in 2021 SCC Online SC 897.

RAM NIWAS. GGN
. (

Ret
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6. Hence, we implead the following as respondents in the

matter:

3

i. Haryana Water Resources (Conservation, Regulation and

management) Authority, Through it's Engineer in Chief Rear

Building, 3rd Floor, HSVP, Sector-6, Panchkula, Haryana

134109

NDIA
RY GOVT. OF IND

N
O
T
A
R
Y

07 NOV 2025

ii. Central Ground Water Board, Through it's Chairman

Central Ground Water Board, Bhujal Bhawan, NH -IV,

Faridabad, 21001

iii. Haryana State Pollution Control Board, Through it's

Member Secretary C-11, Sector-6, Panchkula, Haryana

134109, Haryana.

iv. Commissioner, Gurgaon Commissioner Office, Civil Lines,

Gurugram

7. Issue notice to the above respondents for filing their

response/reply by way of affidavit at least one week before the

next date of hearing. If any respondent directly files the reply

without routing it through his advocate then the said

respondent will remain virtually present to assist the

Tribunal."

That keeping in view of the gravity of the subject matter and the spirit of the

order of this Hon'ble Tribunal, meetings were convened on 01.10.2025,

00.2025, 29.10.2025, 31.10.2025 and 04.11.2025 under the chairmanship

the undersigned & Deputy Commissioner, Gurugram with all the

N Concerned departments. During the meetings, all concerned departments,

\namely, Respondent No. 1 and Respondent No. 3, Municipal Corporation

Gurugram (MCG); Gurugram Metropolitan Development Authority

(GMDA); District Town Planner (Planning/ Enforcement), Gurugram; and

Irrigation & Water Resources Department, Gurugram were directed to

RAM NIWAS, GGN
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